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RAJYA SABHA

Thursday, the 17th November, 1983/
26th. Kartika 1905 (Saka)

"The House met at' eleven of the cleck.

Mr. Deputy Chairman in the Chair.
ORAL ANSWERS TO QUESTIONS
Arrest of extremists in Punjab

#4¢1. SHRI SYED SHAHABUDDIN#
SHR] SYED RAHMAT ALL

Will the Minister of HOME AF-
FAIRS be pleased to siate:

~(a) the number of terroristg - and
extremists so far arrested in Punjab;

(by’ the number amongst them who
have been charge-sheeted;

(¢) the names and particulars of
criminals .who are alleged {o have
‘taken shelter in Gurdwaras;

(d) whether those criminals have
been proclaimed as absconding;

{ey whether the names and particu-
lars of such absconders have been con-
veyed to the Gurdwara authorities;
and

(ty if so, the response thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
{a) 832 such persons have been arrest-
ed till 10th November, 1983.

(by 329. '

(¢) to (f) A list of persons who are
so far reported to be hiding in Golden
Temple complex is laid on the Table
of the House. Most of thése persons
have been declared ' proclaimed
offenders. While such g 1ist cannot at
‘any timé pe exhaustive, particulars of
stch persons have been conveyed by
the State Governmeni and the local
police to the SGPC authorities from

+The question was actually ssked on
the floor of the House by Shri Syed
Shahabuddin,
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time to time to hand them over to ' the
police. The SGPC authorities have
not extended any cooperalion in this
regard so far.

Statement

List of wanted persons reported to be
hiding in Golden Temple Complex ..

Names

1. Parsa Singh
2. Dalbir Singh
3. Gopal Singh Shaheed
4, Balbir Singh Sandhu
5. Surinder ‘Singh Gill

6. Sukhdev Singh

7. Sulakhan Singh

8. Rajinder Singh Mehta

9. Harminder Singh Sandhu
10. Swaran Singh

11. Anokh Singh

12. Amritpal Singh

13. Satinderjit Singh

14. Ranjit Singh

15. Gian Singh

16. Qaba] Singh

17. Jagir Singh

18. Thakar Singh

19. Nand Singh

20. Major Singh

21. Gurmukh Singh

22, Sewa Singh

23. Amarjit Singh

24, Gurnam Singh

25. Balwant Singh

26. Jaswant Singh

27. Jagjit Singh

28. Kulwant Singh Jagadhriwala,
29. Sowaran Singh . .- - v
30. Lakha Singh

31. Dhana Singh =
32. Joga Singh
'33. Bukan Singh

34. Major Singh

35. Kala Singh

+
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..~ 36, Surinder Singh

© . 37. Jasbir Singh
38. Kuldip Singh
39. Harpreet Singh
40. Sukhdey Singh
41. Joginder Singh
42, Karam Singh
43. Mukhtiar Singh
44, Arjan Singh
45, Daljit Singh

SHRI SYED SHAHABUDDIN: Mr.
Deputy Chairman, Sir, the list that
has been tabled by the Government
consists of 45 names. It does not give
any particulars, which Ihad asked for.
Even the parentage or the normal
place of residence or the charges
agains¢ them have not been mentioned.
It just givea the names. The hon.
Minister has said in his reply that
particulars have been conveyed from
time to time to the SGPC authorities.
We do not know what particulars have
been conveyed, Only names might
have been conveyed to them. If only
these pames have been conveyed to
them, it does not mean anything be-
cause these are merely a set of names
and there can be hundreds of persons
of the same name, Unless you pro-
vide detailed particulars which are
required in law, for example, the
parentage, normal gccupation place of
residence, charges against them,
which magistrate has declared them as
absconders or as proclaimed offenders,
whether their photographs are availa-
ble, whether these photographs have
been given to the Gurdwara authori-
ties, nothing can be done. Mr, Deputy
Chairman. I am raising these ques-
tions because this has become a highly
sensitive issue in the country. Much
is being made of the allegations that
Gurudwara and places of worship are
being used as sancturies by eriminals
and by extremist and terrorist ele~
ments. Now, as far as I understand,
I have been to the Golden Temple
complex, the Golden Temple complex
includes a number of buildings which
are used as some sort of dharamsalas,
which are open to any Sikhs who go
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there for ons day or two days or tem
days and stay there. I am told that

a register is maintained which lists the

names of the persons who come to stay

there and they sign there. But a per-

son can also give false name. NOW,.
unless the Curudwara authorities are

told about the details of these persons,.
abouy the particulars of these persons

and 1 am particularly anxious that

photographs of these persons in the
possession of the Government should.

be provided to them, they cannct do

After all, a proclaimed

offender may be unknowh to t¥ese
authorities aad he may go there one

day and come away the next day. He

may again go back and come out of’
these dharamsalas without the know--"
ledge of these authorities. Therefore,

if the Government's intention is to

seek bona fide co-operation from the

SGPC authorities, what is essential
is to provide means to them of judg--
ing whether particular persons who
have any connection with terrorist

activities and who are inside these

dharamsalas, inside the complex, are

among those wanted by the police..
Therefore, Sir, my first question is

I want to know specifically whether

the Government have the particulars

of these persons and whether these
particulars have been conveyed to the

SGPC authorities, like parentage, nor-

ma} place of residence, charges

against them, dates on which they

were declared proclaimed offenders
and their photographs? This is the-
first question that I as asking.

SHRI P. C. SETHI; As far as the
names gre concerned, apart from the
names their addresses have also been.
given to them. In some cases wheré
we have the photographs available,
they have been given. As far as pro—
claimed offencders are concerned they
have been declared proclaimed offen-
ders on various charges. We have:
certainly not given the list of charges.
But, as yet, there has been  res—
ponse from them. Yesterday Mr.
Tohra has given a statement which
has appeared in the Tribune, that he
had never macde a statement that if &
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list is supplied to them, they are pre-
pared to hand over the culprits. He
added that any such statement appear-
ing in the press was false.

MR. DEPUTY CHATRMAN: Yes,
your second question.

SHRI SYED SHAHABUDDIN: This
is not a complete answer, because if
you look at part (¢) of my question,
it asks for not just the names of the
criminals  but asks for names and
particulars. The Government admits
that in the case of at least some of

them, they have the necessary parti-
culars, Why don’t they give us those
particulars?

MR. DEPUTY CHAIRMAN: You
ask your second question,

SHRI SYED SHAHABUDDIN: My
second question is about a specific per-
son who is very well known, Sant
Jarnail Singh Bindranwale, About him,
there is no doubt that he is in the
Golden Temple Complex. The Go-
vernment have off and on made state-
ments as if he ig an arch criminal and
there are many charges againsy him.
I would like to know from the Go-
vernment, why is it that his name does
not appear in this list? As far as I
have seen, the name ‘Bhindranwale’
‘does not appear here in this list. And
secondly, whether the Government
have any specific charges of cogniz-
able character against him and when
bhis name was put on this wanted list.

SHRI P. C. SETHI: As I have said,
we have given the addresses of these
persons; of course, we have not sup-
plied the charges , but we have got
the list of the charges against these
persons, I have also said that this list
is not exhaustive, it goes on chang-
ing from time to time as the situation
changes, people come out and go in
and, therefore, this is a list which
was supplied to them from time to
time, and not only once, but about
9 times the State authorities and
bhigh dignitaries of the State have
written to them to hand them over.
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SHRI SYED SHAHABUDDIN: 1 ask-
ed about Bhindranwale, :

MR. DEPUTY CHAIRMAN: what

about Bhindranwale?

SHRI P. C. SETHI: There are cases
challaned against Bhindranwale but
they are prepared to hand him over.

SHRI SYED SHAHABUDDIN: But
is he on the wanted list? Why is his
name not here in the list.

SHRI P. C. SETHI: He has. been
challaned against various cases but he
has not been declared proclaimed of-
fender as yet.. . (Interruptions).

SOME HON. MEMBERS: Why?
Why?
ot TwET Ty gwF am gfoar
g ... . (zoauw)

st guawnafa: sedfsq, g 7amT
w® &

SHRI P. C. SETHI: This has to be
done by the court.. . (Interruptions).
Charge has been made time and again
that Bhindranwale is our creation; but
we have always denied that this is not
correct..... (Interruptions),

SHRI A. G. KULKARNI: Have you
moved the court that Bhindranwale
should be proclaimed as offender? Sir,
he is not replying, whether he has
moved the court.. (Interruptions), He
says court has to do it. What is this?
His reply must be complele,

MR. DEPUTY CHAIRMAN: [ have
not called you, Mr. Kulkarni.

SHRI A. G. KULKARNI: But his
reply is not complete. I am a Member
here and I want to get a complete
reply. Let him say. [ want to know
whether the Government has moved
the court or not. That is the implica-
tion, Government is very sofit t&
Bhindranwale.

ot TdwaT fwg o a1 feardn AET
=1fgu | 3Awt F@wT AT ®ar &Ar

wtfeg |
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i dx3  w@Aw WA
wa feRt Sa@T qgd, & 35 a9
T WA @ T THIIT FLAT AIZAT
g 7 =@ gigw & =il 39 3399
w1 waE  maa A fafres
wigw 7 fwgr & w7 35 9 famdr
watw &% & 9@ 930 & [an-
Smw  wREY WAt ¥ 29 9T §e
g OwW E 17z 8% I9F wEre-fem

FI oAFFE TR gTEA 3,
¥ zg wwar § | (3RIAN)

Targ fe=l 9T @A, 98
W | TfasiEHE mET O "WT AR
wmarg & fmaw & & geEd
F W a7 R e @ gadT @ied
Y sy #) oAm, Afew ¥ oArg
wifRT Srawd @3, gl gy adra
fooy Fr<amy 37 BIHT § TEA A
2Iq 97 AR ZT
BT =Igar

‘_}vf N N R 2T YL shgd
AT i, A v

xaly U8 4L bl € o ¢I y =l

ol osetd e e8R el & ya

il e ot 2l £ 08 s
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(GA-‘&’A") [N u,h ij‘c% ‘e.

wale  giaiea X5 OUs

ey pl ool worthighls ols g
$ Mgl &5 2 14 S e
My S pud g gy dafye
RO (N I Y- uS
e#d gl S s il asse
alyy dS ‘.J.i lapli &4 J u"j.f
Sl -a r?‘J ob et el
Krw e yp Ely 5y o AW
S Lye Uine liggg wl & o
ay wolse o o wllie L‘sn&n
Y S SRS SRR SRR

“Q- L_SS ‘WL' “ELJ.A \.’g U’EL:&‘

SHRI SYED SHAHABUDDIN: 1
object to the word ‘Ghaleez’. It means
dirty. Is it Parliamentary? It should
be. withdrawn. The word ‘Ghaleez’ is
unparliamentary. e '

MR. DEPUTY CHAIRMAN: I will
see the record. I have not heard the
word.

off 9z gAm way ;o foErd
O §F & & q 1 FE ag g
¥ famiewd g @ FF fad oAz,
g fr omrfr  fEomr
makert & 4T zaraaigl &
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577 HAATT qifesi woAT g
JAHET WIEAT 2 AT AT HIHIT FIE
AFA FET  FAW F AR T q
Ty & A oY FE & W

¥ gommr fa s dw o Faw &
faed ww F I F IO Ag

®1E  qEET AE AT Sy ?
§ g § 3Ty g H 39 AW
1 w91F WAl g ¥ gwgg & AW

q7 fourdl  gFWETY wWAEM Al
v qEeEr  Sa ¥ fyo s #E
CWREHT FAA ATEC AOA

@I 1l ceay sae 3]f

ot =¥ K e b e 8581
M o S S Ol ey b
Uale Wla 6 Ciye Hae - pn b,
& Uptdiadyd galpe b &5 e
U gl S 95 yef eles U
¥ e Fale Llag o sl ulg’
S 3N ol 355 58 e LeS
ottt ¥yl BBy g ot
8K Lpepenm i 55 A By gy
dyS 8 e £ gl ) s g
o3 MR (B8 8 sl S
553 90 v Kyw ke = Saly UK
aale Ol ¥ wly (o) e 3l
Cslee s U S i S A

déo\gt‘ » U’”, A‘AQ U)’&‘,O
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SHRI P. C. SETHI: Sir, as far as
the law is concerned, I have alteady
informed the House many a time that
the law does not prohibit in regard
to entering into the holy places. But
as far as the Golden Temple is con-
cerned, in deference to the sentiments
of the Sikh community, Government
has not done so.

SHRI KHUSHWANT SINGH:
would like to know from the hon.
Home Minister whether it is correct
that some of the members of the
Akali Party on their list are not only
no¢ in the Golden Temple but are
abroad.

Secondly, you must have read that
the prain behind the exiremist group
is a certain lady by The name of
Amarjit Kaur; ot our colleague i
this House.  She does not need guns
to kill people. This is the name of
the lady in the precincts of the Goldemn
Temple. Many -papers have mentione
ed her role behind the exiremisto,
And does the Home Minister have
any knowledge about literature pub-
lished by these terrorist organisations
because most of them do, in fact, pub-
lish material and send them abrdad?
Even the most senseless gang like the
Baader-Meinhoff has published. litera-
ture. I would like to know fram the
hon. Home Minister whether he
knows what these different organisa-

tions are and what they have puhlish-
od,

~ Finally, how is it that the name of
Talwinder Singh, who is supposed. to
be one of the brains behind this, has
not been mentioned  in the list. of
absconders? He is said to be in. Ger-
many at the moment,

SHRI P. C. SETHI: Sir, as far as
the lady is concerned, about whonr
the hon, Member has mentioned, she
was a Member of this House once up-
on a time. She is not hiding .in- the
Golden Temple. She often goess out.
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She was re-
hiding

She had been to Patna.
cently in Delhi. She is not
there. She is moving about.

As far as Talwinder Singh is con-
cerned, he is not in the Golden
Temple. He is in Germany. He has
to be brought back here. But a court
case is going on there. Our people
hag gone to Germany to bring him.
But on account of the court case, he
has not been brought as yet.

o) TRTET g © ATH AT

"SHRI P. C, SETHI: This is the list
of persons who are said to be in the
Golden Temple.

SHRI SYED SHAHABUDDIN: What
~aboui the literature?

sfvag faa v wadta geaaiafa
T, wiEAE Tz wdr S 7 uAEdl-
fweza a1 qarfEat & foewarh
%1 geyl AT qRg ;g WY qqE F
For B4 & ge dEAA ghaam
3z ¥ qEtad f57 F  @rz4q wA
‘% oqig A T F zaF qE TFAT
HigATE IF SWAIRAT & @1 gl
farware & Jtaq fra & 4 3%
YT ¥ A € v qv Far fEen
qEFT & A T8 gvg ¥ ghrard
o weRs  fegeam F 4T 8, w4
W IR BT FqghY AZ ZAv 7
oY FaT 97 IAATRAF EH OWT ge-
A FIT AT, IT F qBAB FW
wq9 Tz A4t A w2 qeaw w
T waFfAl ¥ kg ag W
wrErlr g & 5 owaR ¥ 2 aq
it & fxy W afrvr wifFeq@ # g€
2 AR ITH §F6T ag W ﬁ"rar{
fgar & f& ST %1 Wi Wraar ¥
agaat fag wr &, ghrar, Zfar A
6 & A 9T
SHRI P. C. SETHI: As far as the
queéstion of arms recovered and their

markings is concerned, we have not

[RAJYA SABHA]
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yey received any report about the de-
tails of thess, but as far as smugsl-
ing of these arms across the border is
concerned, it is possible that some
of the arms might be smuggled across
the border although there are heavy
check posts there. However, all
possible efforts are being made by our
defence perscnnel and the Border
Security Force to see that the foreign
arms do not come in. We have not
been able tc arrest any such persons
who have received any training in the
foreign country.

DR. BHAI MAMAVIR. Sir, we do
not know what to make of a situation
like this. The Government all :leng has
been saying that there are people hid-
ing in the Golden Temple and the
Akali Leaders have all along been
denying this. How do we come to knew
the truth? Sir, on the one side the
Government has said it and the Prime
Minister has said it most unequivocal-
ly that she does not intend to send
the police into the Golden Temple, in
fact she has also said that she is being
pressurised to send the police, I do not
know who is pressurising her.

SHRIMATI INDIRA GANDHI: I
have never said that I am being pres-
surised.

DR. BHAI MAHAVIR: That has
been reported in the press and if the
Prime Minister wishes to deny, she
is welcome to do so, but that is what
was reportec in the press.

SHRIMATI INDIRA GANDHI: May
I repeat what I have said here if not
once at least a hundred times, that
I am not correctly reported in the
press. I do not intend to deny all that-
appears in the press. QOtherwise, my
whole time would be spent in that
exercise,

DR. BHAI MAHAVIR: It is very
good that the Prime Minister is not
being pressurised to do anything, but
then she has taken a.decision on her
own not to send the police into the
Golden Temple,

SHRIMATI INDIRA GANDHI: I
have not said this. All that you might
have read in the press may or may
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not be correct. I have not said any-
thing about sending or not sending
the police nor about being pressurised
.or not being pressurised.

DR. BHAI MAHAVIR: This is
something which is a news because
‘now she says that she has not said
anything about it.

MR, DEPUTY CHAIRMAN: The
Minister has just now said that they do
‘not wish to send the police.

DR. BHAI MAHAVIR: Al right.
Otherwise also when that is the policy
-of the @Government ] do not know
why the Prime Minister wishes lo
deny this particular statement,

SHRIMATI INDIRA GANDHI: Only
"because I have not made it. I am not
talking about policy. The Hon'ble
"Member has taken my name and I am
replying that I have not made any such
statement.

DR. BHAL MAHAVIR: Al right,
.a dozen times this thing has come in
the press.

{Interruptions),

SHRIMAT] INDIRA GANDHI:
that does not make it true.

But

DR. BHAI MAHAVIR: If that is so,
that is a compliment to our press, 1
do not know how the press will take
it.  Well, is there a way out of this
situation or not? Short of sending
the police in, has the Government
.given thought to same proposal to
have a list and send some judicial
officer with the cooperation of the
authorities of the Golden Temple to
verify the truth or otherwise of this
particular thing? That is because the
country has a right to know Thow
this riddle is going to be solved. And,
in this context I would like to know
‘if the Government is prepared to pub-
lish the CBI report into the inquiry
which they conducted into the murder
of DIG Atwal.

SHRI P. C. SETHI: As for
‘people who are there,

the
the Govern-
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meni has even suggested to the SGPC
authorities to agree to constitute 2
committee of five representatives of
the SGPC and five others, indepen~

dent Sikhs, and let them visit the
Gurudwara, Nanak Niwas and other
places, and ley them come to a con-

clusion, but they have not responded
to this. As far as the CBI report on
the murder of DIG Atwal is concern-
ed, the matter is actively and pro-
gressively under investigation. We are
not in a position to say anything
about this inquiry at the present
juncture,.

DR. BHAI MAHAVIR: The
has been made by the CBL

report

MR. DEPUTY CHAIRMAN: We dis-
cussed Punjab for full one day. 1
am not going to allow you to enter
into this discussion.

SHRI P. C. SETHT: It is not neces-
sary that......

SHRI SAT PAUL MITTAL: Much
noise is peing made by the Opposi~

DR. BHAI MAHAVIR: The Home
‘Minister said someth!ng. We have not
followed what he wanted to say.

SHRI P. C. SETHI: 1 have said that
whatever CBI says interimly to the
Government, it is not necessary that
we should publish it, or put it before
this hon’ble House.

DR, BHAI MAHAVIR: Is it
necessary that iy should he conceal-
ed?

SHRI P. C. SETHI. There is no
question of concealing it, but # would
not be in the interest of the mvesuga-
tion itself. .

SHRI SAT PAUL MITTAL: Much
noise is being made There by the
Opposition parties. ..., ‘ ’

SHRI MANUBHAI PATEL; You are
‘adding to it.

' SHR; SAT PAUL .MITTAL: Doesn't
matter, I am not yielding. Much
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noise is. peing made by the Opposition
parties about inclusion or exclusion of
one name or the other. I want to know

“from the hon. Minister whether it is

not a fact that outstanding leaders of
the Opposition parties have baled out
the Akali Dal by visiting the precinets
of Golden Temple and declaring that
no extremist is hiding there. Is it
aot a fact? And they belong to the
1eadership of the Opposition—the
Janata Party and other parities—who
have gone and visited and tried to
bale out the Akali Dal. Is it not a
fact? Now on what basis are they
raising the question that that name is
not included and that name is exclud-
ed from it? I want to know this from
the hon. Minister.

SHRI P.C. SETHI: This has appeared
many times that some leaders of the
Opposition visited Golden Temple and
after having visited the Golden
Temple, they have said that they
have not found any undesirable person
there.

SHRI JAGDISH PRASAD MATHUR':
That is an aspersion, You name the
leader.

SHRI SAT PAUL MITTAL: They
include one who was your leader....

~ SHRI P. C. SETHI: [ need not name
em. You know all those persons.

MR. DEPUTY CHAIRMAN: He
need not name th_em.

SHRI MANUBHAI PATEL. Thig is
not a problem on which we should
agitate in a manner which will not
‘Relp in solving the problem. Our atti-
tude is to help in solving this national
problem. But it seems the attitude of
the Government is negative: 1 wanted
té put this in the presence of the hon.
Prime Minister, but she has gone,
Through the Home Minister, 1 would
Jike to know, the Prime Minister has
made a statement that it was her mis-
take to involve the opposition is solv-
ing this problem. She has sgaid that.
Again in some recent meeling, she
sajd: “I want the cooperation of the
Opposition”., Now Janata Party

SABHA]

1o Questions 1

Genera] Secretary, Mr. Shahabuddin
hag come out openly, even at some
danger to himself and he has named
such an offender. I do not know how
the Home Ministry is going to give
him protection. He has named and T
do not know why the Government is
afraid of taking any action. Even
Mr. Kulkarni has said that the Home
Minister has not moved the court. So
I would like to know whether the Go-
vernment wants really constructive
cooperation of the Opposition as far as
this problem is to be solved.

MR. DEPUTY CHAIRMAN: The
problem has been discussed for one
day. Now put the question.

SHRI MANUBHA] PATEL: No
Party from the Opposition subscribes
to any violent action and we never
support terrorist activity. We believe
in lawful agitation which is based on.
non-violent and peaceful methods.

MR. DEPUTY CHAIRMAN: That is

all right. Put the question,
SHRI MANUBHAI PATEL: No
Mr. Sat Pau} Mittal was alleging

directly that Janata Party are the
people who are agitating, that they
visited the Golden Temple etc. as it
we are inciting this agitation. On the
contrary, it is our effort go conciliate

~and see that some solution comeg out

and to be helpful to the agitation and
to the Government. My question is:
to the Government. My question
is....

MR. DEPUTY CHATRMAN. There it
no question. You are only going on
giving a lecture.

SHRI MANUBHAI PATEL. The
terrorists come on a motor-cycle and
shoot down in broad daylight openly.
The terrorists come in white Ambassa-
dor cars and shoot at noon time and
run away. What is your CBI doing?
Central Intelligence only has to féllow
afterwards. They do not xnow when
the atmosphere is so surcharged with.
violence and they know that certain:
squads are very active,
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‘MR. DEPUTY CHAIRMAN: [ think
you are going beyond the scope of
the question, I think I won’t allow
this. Itis not a debate....(Inter-
ruption) . ... .. You read the question....
(Interruptions). ...I will not allow this,
You put the question. This is not a
debate. One full day debate we had
on Punjab. If you are not satisfied
with it, that is a different matter.

SHRI MANUBHAI PATEL: Will the
Government deploy special central
intelligence forces in order to detect
these terrorist squads and will the
Government alsg take action as sug-
gested py Mr. Kulkarni and Mr.
Shahabuddin?

.SHRI P. C. SETHI: Sir, we do have
a central intelligence ggency there
in Punjab and from time to time we
have been receiving their reports as
well as the reports from the CIB of
Punjah. As far as the suggestion of
Mr, Shahabuddin and Mr. Kulkarni
are concerned, I do not know to which
suggestions the hon. Member is referr-
ing because they have made many
suggestions,

SHRI MANUBHAI PATEL: Wwill
you ask the court to declare him an
offender?

SHRI P. C. SETHI: We will certainly
consider this.

Uranium deposits

*42. SRI B. SATYANARAYAN
REDDY: Will the PRIME MINISTER
be pleased to state:

(a) whether it is a faet the Atomic
Minerals Division has recently dis-
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covered deposits of uranium in various
parts of the country;

(b) it so, what are the names of the-
States and  gistricts where such’
uranium deposits have been discover-
ed and the details of such places in
Andhra Pradesh;

(c) whether any exploration activi-
ties are contemplated in various
geologically favourable areas applying
modern methods to explojt these natu--
ral resources: and

(d) if so, what are the areas ear-
marked and by when the whole sur-
vey is proposed to be completed and
what are the other associated minerals
that are likely to be available in thsse
places?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONIC AND OCEAN
DEVELOPMENT (SHR] SHIVRAJ V.
PATIL): (a) to (d) A Statement is laid
on the Table of the House.

STATEMENTS

(a) Yes, Sir.

(b) Names of the states with dis-
tricts where the Uranium occurreaces
have been recently located by the
Atomic Minerals Division are given
below:—

State

District

" Andhra Pradesh

Arunachal Pradesh.

Bihar o

Himachal Pradesh

Jammu & Kashmir

Karnataka . .
Madhya Pradesh

Meghalaya : L e
Rajasthan =

Uttar Pradesh

Mehboobnagar, Nalgonda, “Nellore and,
Prakasam.

West Kameng.
Singhbhum, Palamau.

Hamirpur, Kulu, Kannaur, Simla, Chamba .
Udhampur.

North Kanara and South Kanara.

oy
i B

Rajnandgaon, Sarguja and Bilaspur,
West Khasi Hills & Care Hills,
Udaipur and Alwar,
West and East Sikkim,
Tehri-Garwal, Sabharanpur and Dehyadun,




